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- original Application no. 197 of 2003,

this the 21st day of october®'2003,

HOMN'BLE MR, JUSTICE R.R.K. TRIVEDI, V.C.
HOM'BLE MR, D.R. TIWARI, MEZBER(A)

Jhuri, S/o sri Jawahar, S/o village Korariya, rost Chandauli

4'i_

pistrict chandauli (Varanasi.) :

Applicant,
By advocate : sri S. Ram, -
versus, 4
1% ynion of India through Geﬁeral Manager, leR., :
Baroda House, New Delhi,
2% D.R.M,, N.R., Allahabad,
< - Divisional Superintending Engineer (Ist), N.R., s
D.R.M. Office, aAllahabad. 25y
4, Asstt., Engineer, N.,R., Chunar, |
Respondents,

By Advocate ; sri a.K. Gaur,

ORDER

BY JUSTICE R.R.,K. TRIVEDI, V.C,

By this 0.A., the applicant has challenged the order |
dated 4,1.1997 (Annexure A=-1l) and order dated 11,10,1998
by which he lhas been awarded punishment of removal
from service on the conclusion of the discip}inary

proceedings., The charge  against the applicant was

unauthorised absence from duty from 8.5.,1994 to 4.1,19987,

!
who was serving as CpC Gangman , The present 0.A. has }7

been filed on 27,.,2.2003, Thus, there is delay of more
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than 4 years. An application for condonation of ﬂﬁlﬁﬁ*'

has been filed by the applicant himself in which it has ||
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been stated that he was mentally disturbed,:hﬁé'ﬁﬁwgﬁé;;

he managed to submit an appeal against the aforesaid
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order %i removal from service, It is further stated that

the sa apgeal is still pending for consideration. He

(=" 4
disturbed and takenLtreatant *h the hospital and remained

under treatment for several years and when he became fit,

he filed the present 0.,A,

2. prelimilary objections as well as Counter affidavit
have been filed by the respondents, In para 7 of the
Counter affidavit, it has been stated that the a .peal

has not been filed by the applicant as alleged and no
such appeal is pending. It is submitted that without
exhausting the departmencal remedy, he approached the

Tribunal directly, which is not maintainable.

3. we have considered the submissions made by the

l=arned counsel for the parties. However, wa do not find
that inordinate and long delay Nas been expldined
by any meterial on record. The applicant has submitted
that he was mentally disturbed and was taking treatment
inthe hospital, but no such document has been filed
in support thereof. Thus, the main explanation of the

_ _ “Newai
long uelag/ in absence of any corroboration, js=/bald
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statement of the applicqntf\sarmot be accepted, The delay
has, thus, not been explained. The application for

condonation of delay is rejected. The 0.A. is accordingly

dismissed as barred by limitation, with no order as to costs, |
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